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1. The Secretary,Dept. of Telecom, Sanchar Bhavan,
20, Ashoka Road, New Delhi, New Delhi,

24 The Chief General Manager, Telecommunications,
AP.Telecon Circle, -Abids, Hyderabad,

3+ The General Manager, Telscom District,

isakhapatnam, o -
se:Respondents,
[}
Counsel for the Applicant : Mr.N.R.Srinivasan

Counsdél for the Respondents ¢ Mp.y.vinod Kumar, CGSC
CORR M: -

THE HON'BLE SHRI R.RANGARAJAN MEMBER (A)
THE HON'BLE SHRI B,3.JAI PARAMESHWAR ¢ MEMBER (J)

THE TRIBUNAL MADETHE FOLL®WING ORDER:
Heard Sri N;R;Sriniuasan for the applicant and Sri Vinod Kumap

for the respondents. :
ADMIT, This OA is similar to BR.57/97 hence an the same limes
the following interim order is paésedzu :
By the impugned order dt.13.11.96 the applicant whe is at
Sl.No. of the impugned order is sought o be reverted
to the lower post of TOA (P) Prom the higher post of senior
TOR(B), Interim order prayed for in this BA is that sincevthe
recoery has been started due to reversion and that recowary
should be stayed till further order. it is fair to stay the
recovery sought to be made from the dalary from the month of
April 1997 payable on 30.4{97 until Purther orders, If be appli-
camt is not alréady been reverted to the lower post of TOA(P)
and if any Bacovery had been made ander the impression that he
had been reverted then the amount should be paid back to him,

3. The applicant is directed to enclose a copy of the impugned
order No.E-5/Sr.THR(P)/III/16 dt.13.11.96 in this DA
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Copy to:

1+ Tha Secretary, Bepl. of Telscom,
Sanchar Bhavan, 20, Ashoka Road,
New Delhi,

24 The Chisef General Manager, Telecommunications,
A.p.Circle, Sanchar Shavan, Abids, Hyderabad,

3¢ The Genaral Managsr, Telscom District,
Wtisakhapatnam

vl

+ Ors copy to MreNsRe.Srinivasan, Advocats,CAT,Hydsrabads
54 One copy to Mr.:vinod Kumar, BGSC,CAT,Hyderabad s

6+ One duplicate copy,.
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